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THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : Mr. Ramiji Lal, will
you please take your seat for two minutes? $UT 3119 2 fFe & folg 9= I

PEMER
The Constitution (Eighty-Sixth Amendment) Bill, 1999
(1) The Constitution (Eighty-Seventh Amendment) Bill, 1999

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
INFORMATION TECHNOLOGY (SHRI PRAMOD MAHAJAN) : Mr. Vice-
Chairman, Sir, we could not take up the Constitution (Eighty-sixth
Amendment) Bill, 1999 and the Constitution (Eighty-seventh Amendment) Bill,
1999 due to some reason. As far as the Constitution (Eighty-seventh
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Amendment) Bill, 1999 is concerned, we could not evolve a consensus on the
amendment. Therefore, the Government have decided to defer this Bill.
During the inter-session period, we will hold consultations with all the political
parties and will see that a more comprehensive amendment about Panchayati
Raj is brought forth. As far as the Constitution (Eighty-sixth Amendment) Bill,
1999 — regarding the State of Arunachal Pradesh and the Tribes -- is
concerned, | think, there is almost a unanimity in the House. So, we can pass
it even without a discussion or with little discussion or in whatever way we like.
But, at the same time, we need at least 120 Members to be present in the
House for voting in favour of this Bill. We can decide about tomorrow's timing
for voting. Every political party should ensure the presence of its Members,
only then, this Bill can be passed. This Bill relates to the State of Arunachal
Pradesh. It is a very important Constitutional Amendment Bill. So, | suggest,
tomorrow, immediately after the Question Hour, we can take up this Bill. Well,
| don't think it needs much discussion. Immediately after the Question Hour,
we can take up the Constitutional Amendment Bill. Every political party should
mobilise its Members and ensure their presence for voting in the House. Only
then we can pass this Bill tomorrow.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : Since there is a
consensus on this Bill, | don't think there will be any problem. At 12 o'clock,
we can take it up.

SHRI PRANAB MUKHERJEE (West Bengal) : Since it is a Constitutional
Amendment Bill, we shall have to ensure the presence of the required number
of Members. So, it should not be less than 118 Members. It can be more. But
the minimum requirement is 118 Members. 1 think, there is a broad
consensus on this Bill. It should be possible for us to get it passed. But the
only point b that if you do not have that number; and once the Bill falls
through, then, we will have problems. We shall have to wait for a longer period
of time. We shall have to ensure presence of that requisite number for voting
and passing.

SHRI E. BALANANDAN (Kerala) : At that time, our Members will be
present.

SHRI GURUDAS DAS GUPTA (West Bengal): Sir, | agree with what my
hon. .colleague has said. But let us not infringe upon the right of the Private
Members to raise the Special Mentions. The time should be
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adjusted in such a manner that the Special Mentions are also completed. We
shall cooperate with the Government. Let it be after the Special Mentions and
before lunch.

SHRI PRAMOD MAHAJAN: Sir, | am just saying, at twelve o' clock. It
does not mean exactly at twelve o' clock. We can have it at 12.30. We will first
count the Members and then start with it. | can say, immediately after the
Question Hour, maybe, after a couple of Special Mentions, we can take this
up.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): In the courts, we
say, not before twelve.

SHRI GURUDAS DAS GUPTA: Sir, we shall all remain here after the
Special Mentions.

SHRI SATISHCHANDRA SITARAM PRADHAN (Maharashtra) : Sir, |
welcome the suggestion.

SHRI PRAMOD MAHAJAN: Sir, | am grateful to the Members.

THE APPROPRIATION (RAILWAYS) No. 4 BILL, 1999 - Contd.
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